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Baefore the Central Administrative Tribunal

Guwahati Bench ;;; Guwahati

0.5, No. /) 2 /2000
I3y 1/ -

BETWEEN
Smti. Bina Pani Nath
resident of Mohonpur,

P,0, Mohonpur,

Dist, Hailakandi, Assam cee ’ Applicant,
AND
1. Union of India

represented by the Secretary to
the Government of India,
Ministry of Communication,

New Delhi.

2. '~ The Director of Postal Services,

Assam Circle,}Guwahati~1

3. The Senior Superintendent of
Post Offices, Cachar Division,

Silchar - 788 001.

4,  Sri B.K.Sinha,
The Sub-Divisional Inspector of
ggst Offices, Karimganj Sub-Division,
Karimganj. |
5«  The Sub-Divisional Inspector of
Post Offices, Hailakandi Subunivision,,

Hailakandi o Respondents'

o R
ﬁ. . Na”‘ Contdeesee?
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pDetails of the application:

1. Particulars of the order against which the

application has been mades

This application has been made against the
order dated 14-1-97 passed by the Senior Superintendent of
Post Offiéés,,céchar Division Respondent No, 3 by wshich
the applicant was removed from her service andv also
against non-disposal of applicant's appeal by respondeﬁt '

.

No. 2 inspite of the Hon'ble Tribunal's direction.

2¢ Jurisdiction :

The applicant declares that this Hon'ble Tribunal
has got jurisdiction to adjudicate the matter in regard to

which this application is made.

3. "~ Limitation :

.fhe applicant states that this apélication
is made within the limitation period prescribed under
section 21 of the Central Administrative Tribunal Act 1985
as fresh cause of action arose due to non-compliance of

the Hon'Ble Tribunalts direction dated 11=8«99,

4, Facts of the Case :

4.1, That the applicant is a citizen of India and a

&
permanent resident of Assam and as such she is entitled to
all the rights and protection as guaranted under the Con~

stitution of India and Laws framed there under,

4.2, That the applicant has been working as ED Br.P.M,

(Extra Departmental Branch Post Manager) at Mohonpur

Contd.. XXX 3
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Sri Kashi Nath Dhupi, E.D.D.A, ‘kd&mx?”*

EDBO (in accents with Kalikari Bazar $5.0. )in~Hailakandi
Diétrict in Assam from 10.,10,1968. The applicant had been
discharging her duties honestly, efficiently and to the
fullest satisfiction of the sﬁperior officers with un-

blhemishéd,services records for the last 25 years,

The copy of the taking over charge on 10,10.,68 -

is annexed heretovand marked as ANNEXURE =~ A

4,3. That on 843.95, one Smti, Bijoya Rani Das holder
of S.B.Account No, 98578,of'the B.P.0O. Mohonpur approached
+the épplicant for depositing certain améunt. At the first.
glance of the said pass book it was found that some of the
signatures of the applicant against earlier deposits of
some amounts in differeht dates were forgeé. Being endquired,
Smti, Das stated that the said amount was handed over to
Sri Kashi Nath Dhuptx EDDA for deposit in her S.B. A/C,
On further'enQUiry it was found that these amounts were
hot reflected in the S.B.Journaivaccbunt and in Daily
Ccollection account and consequently not deposited to

the Government exchequre., Thus it was apparent that the
said améunt was defalcated by forgoing the signature of

the applicant without the knowledge of the applicant by
2 ™o .

Immediate after detection of above faéts the
applicant submitted a detailed report on 1343,1995 to
the Inspector of Post Offices aistrict Hailakandi (Resporident
No. 5) narrating the entire episode ana‘requesting the |

respondent No, 5 to take nedessary action against the erring

Contd. ceee 4
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érring E.D.D.A, Shri Kashi Nath Dhupi.

vIt may further be mentioned that in that report,
the applicant also pointed out that the said Smti.Das and
Shri Kashi Nath Dhupi E.D.D,A. were in good terms and were
very much close to each other and the applicant received
some more verbal complaints from the local public against

Shri Kashi Nath Dhupl which required through investigation,

The copy of the said report dated 1343,85 is

annexed hereto and marked as Annexure « B,

4,4, That on 20.3.95, all of a sudden some records

( as many as 8 iﬁems ) pelonging to Mohonpur E.D.P.O. had
been seized by the Sub-Divisional Inspector of Post
Offices, Hailakandi Sub-Division (Respondent No. 5)

from the possession of the applicant on alleged mis-
appropriation of Government money amounting to Rs¢3, 700/~

only. !

The copy of the said seizure list dated 20,3495

is annexed hereto and marked as Annexure-C,

4,5.  That on 27.3.95, the respondent No, 5 issued
an order in white paper which reads as “please treat
yourself put off from duties with immediate effect,
and you are directed to hand over the charge of the

BsP,M, to Shri Paban Ch. Nath Q/S mails, Hailakandi."

FIA

Firmal memo will be issued in due course.

Contdees.ed
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The aforesaid summary order was served on the
Petitioner applicant without giving the applicant the
barest minimum opportunity of being heard or any prior -

notice,

%

It may be mentioned that the said respondent No.5

is not the appointing authority of the applicant, Hence
the order passed by the respondent No. 5 placing the

applicant put off duty is illegal,

 Copy of the said order dated 27.3.95 is annexed

‘hereto and marked as Annexure - D,

4,6, That the applicant on compliance with the afore-
said order dated 27.3.95 handed over the charge to Sri

Paban Ch, Nath as directed on the same date i.€e 27¢3.,95.

The copy of the said handing over charge is

annexed hereto and marked as Annexure - E,

—

'4.7. That on 5.4.1995; the Senior Superintendent of
Post Otffices, Cachar Division, Silchar (Respondent No.3)
passed a formal order which reads inter alia “whereas a
disciplinary case is contemplated ¢« « « » « .o « o the
undersigned placed the said Smti. Binapani Nath off duty

with effect from 27.3¢95 (AeNe) + o o o o o o

The said order further reads as

‘"During the period of his(her) off duty Smti,

Bina Pani Nath will not be entitled to any allowances™.

P palh o Contd.ee.. 6
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'Thus the applicant was denied the minimum right

to livelihood on mere contemplation of disciplinary

proceeding which violates applicants fundamental right '

as guarante under Article 21 of the Constitution of
India.'Moreover, aforesaid order %,4,95 is crYplical and
hon-Speaking one and hence the same is liable to be

Jquashed,

The copy of the aforesaid order dated 5.8.1995 is

annexed hereto and marked as Annexure - F,

4.8. That on 2.T;96, an office 'Memorandum' along with
statement of Article of charges etc. were issued by the
Sr. Superintendent of Post Office i.e., the respondent

No., 3 asking'the applicant to submit written statement

'in respect of the article of charges. Accordingly the

applicant.SHbmitted the written statement denying all

the thrée charges levelled against her, It may be
mentioned here that the ofiéinal copy of the written
statement was submitted to the aughority While>the

office copy was retained by the'applicant. But the office
copy has been lost/misplaced'which could not be’ found
and annexed hereto. The applicant craves the leave of
this Hon'ble Tribunal to direct the respondents to
produce the copy of the written statement during the

course of hearing of the case,

. The applicaht also craves leave of the Hon'ble
Tribunal to allow her to take the grounds stated in the
written statement m@ of defence at the time of hering

of this application.

Contd.'. LR 7
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The copy of the said office memorandum dated
2.1,96 is annexed hereto and is marked as

Annexure = G, )

4,9, That the applicant on bonafide belief énd with
her ali sincerity and devétion to duty, thoughp that

she should not shirk moral responéibility; although she
was not even remotely cennected with the defalcation

of alleged money, she honestly deposited the said >anount
to'the'Govt's exchequre with ﬁuch hardship only ﬁith'a-
hope that all alleged charges against the applicant

will be dropped consideking herz innocence and her

)
L

integrity for the last 25 years of her service. Moreover,

as there is no material loss to the respondents as
stated here~in above and‘hence'itvwas a fit case to
reinstate the applicant in service which has not been

done by the respondents,.

The copies of the money receipts against the

aforesaid deposites are annexed hereto and are

.marked as Annexura - H,

4.10. That on 29,1.96, the applicant in continuation of

+hery written statement, again submitted a representation

to the respondent No., 3 reiterating that the signature’
in the Pass Book were nct of the applicant and which
were fofged by Sri Kashi Nath Dhpi, E.D.D.A, and that
the appliéant is in n§ way connected with the\glleged
mis-appropriation of Govt.'s money. The applicant also
prayed for dropping the disciplinary proceedings against

her. But the respondents did not consider the prayer

Contdo €5 00 .8
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of the applicant and also failed to initiate disciplinary

proceedings against the real culprit.

The copy of the said representation'dated 29,1.96

is annexed hereto and is marked as Annexure - I.

4.11, That on 5.8,96, the Sub-Divisional Inspector of
Post ©ffices, Karimgadj Sub-Division (respondent No. 4)
being the Enquiry Officer issued a notice under Rule 8"
of P & T E.D.A, (conduct and service) Rules,1964 to the
applicant requesting her to appear before himron 21.8,96 -

at 11-30 A.,M. at Hailakandi.

The copy of the said notice dated 5.8.96 is

annexed hereto and is marked as Annexure - Je

4,12, That on 21.8.,96, the applicant appeared before

the said Enquiry Officer and deposed before him catagori-

cally denying all the 3(three) articles of charges lev&lled

- against her, the fact of which was recorded 1n the pro—

ceedlngs by the Enquiry Officer. The hearlng was adjourned
for 1nSpeCtlon of documents and the next date was

L]

fixed on 24.9.96. -

‘The'copy of the said proceeding dated 21.8.96 is

annexed hereto and is marked asg Annexure - K.

4,13. That on 24,9,96, the épplicant.again appeared

before the Enquiry Officer and on scrutingng of records

. the appliqant un—amquously asserted that signatures of

the applicant in the §,B. A/C. No. 98578 and PD Pass
Book No. 92026 were forged‘by 8ri Kashi Nath Dhupi E.D.A2.

The applicant also requested to verify those signatures

Contdeeesns 9
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by hand writing expert in order to fix the respon-
sibility in accordance with law, But the respondent

failed to prove the forged signature as procedure estabe-
‘ . : Sillen  Glarmant also
lished by lawe The applicant” oubmiLRd O : A

on 24.9.9¢,
The applicant further stated that she had already

deposited the money although she was in no way involved
in the matter, only with a bonafide hope of closure of
the proceeding against her so that she might be felievéd
of.méntal and physical torture, The applicant's éub-

missions were recorded in the hearing proceeding by

the Enquiry Officer with his last comment "the'case is

" therefore €losed o« o o o o o o« o

.. It is pértinent to mention here that the appli=-

cant*®s husband expired in 1998 prematurediy due to

cancer and xkE due to sudden demise of her husband

the appli;ant had been passing her days through mental
agony and financial stringencies. Taking the advantage
of applicant's mental unsettled condition'Sri Kashi Nath
Dhupi E.D.D.A, might have committed the mischief. The
applicant with a view té avoid further harassment,
deposited the amount althoggh she was in no way involved

in the matter , v
| and uwnlen Db mineir
The copy of the hearing proceedings[dated 24,9,96

is annexed hereto is marked as Annexure - L.,wd b

4,14, That, after a loﬁg gap of six months the applicant
was utterly shocked and surprised when she received the
order dated 14.1.97 passed by the respondent No,., 3,
removing her from service witﬁ retrospective effect

from 27.3.95. The said order was passed on the basis -

of the report submitted by the Enquiry Officer, who

Contd. secs e 10
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who held the following three charges against the

applicant as established,

1, alleged mis-appropriation amounting to
Rse 3,300.00 in respect of deposit in 3B
a/c. No, 98578 of Smti, Bijaya Rani Das

from 13,9.94 to 3.2.95.

2., alleged misapproprictions of Rs, 400,00 in
respect of deposit in RD A/C.No. 92026 of

Sri Dilayar Hussain from 304494 to 20.6.,94,

3. And the aforesaid misappropriation was caused

due to lack of‘integrity and devotion to do duty,

4,15, That on perusal of the enguiry report, the
applicént painfully states that the Inqguiry Officer has

failed to take into éonsideration the crux of the factual

~

aspect and in a very cryptic manner has submitted his
report. From more reading of the Inquiry Report, it

becomes crystal clear that the Inguiry Officer has acted

~arbitrarily and illegally to come into a conclusion and

there has been a total non-application of mind by that

Inquiry Officer,

Inspite of the applicant's repeated insistence,
the Induiry Officer did not take any evidence from three
vital and potential witnesses namely SB a/c and Pass

Book holder Smti. Bijoya Rani Das and RD a/c Pass Book
holder Sri Dlyar Hussain Laskar whose money were allegedly
handed over to Shri Kashi Nath Dhupi E.D.D.A. for deposit
and. alse x> Kashi Nath Dhupi. Moreover applicant emphatic
assertion that Sri Kashi Nath Dhupi forged her signature

in the aforesaid pass books, was not at all taken into
congnizance by the Inquiry Officer and no steps were

taken to authenticate the signature of the pass books,

Contd. L B 1 11



théugh Forensic EXpert,‘instead the Inquiry Officer
most casually and arbitarily comented in his report
"mere denial of the initials on the pass books is

not acceptable and believeable®,

Thus the entire report is vitiated due to
factual and procedural lapses. Hence the final order
dated 14.1,97 based on the illegal findings of the

Inquiry Officer is liable to be set aside and guashed,

The copy of the order dated 14,1.97 by the dis=-
- ¢iplinary authority along with the report of

the Enqidry Officer is annexed hereto and is

marked as Annexure - M,

4,15, "That the applicant begs to state that the res=
pondénts have acted in a very casual manner in coming
to the conclusion and finélly removing her from service,
The respondents have failed to apply their minds and
without going to the vital pointé and evidences to
reach the finality of said Departmental Proceedings - -
A mere reading of the impugned order it is clear that
the same has been passed in a very arbitrary ménner
wiﬁhout following the settled Principles of hatural

justice and procedure established by law,

4,16, That the applicant begs to state that immediate
after detection of signature which were not éigned by

her in the SB a/c Pass Book of Smti Bijoya Rani Das and
R/D a/c Pass Book of Dilyar Hussain the fact was reported

to the respondent No., 5 alleging that the forgoing was’

Contdecees 12



was made by Shri Kashi Nath Dhﬁpi E.D.D.A, as stated

in pafa 4,3 of this application. But it is stated thas
no action was taken on that report by respondent &o. 5.
The respondents fai;ed to prove forgoing by procedure

of law,

4.15. That, the applicant begs to state that during

the course 6f Enquiry the applicant brought to the
noticé of the Enquiry Officer regarding the fact that
Smti. Bijoya Rani Das holdér of S.B. a/c Pass Book
handed over money to Sri Kashi Nath Dhupi for deposit
and s1gnature of the applicant on the said Pass Book

was forged which requires throughlinvestigation_to find
out the truth, But the authority COncefned had failed to
consider the most vital aspect of the matter and have
come to such a arbitrary conclusion by which the‘service
of the applicant has been jeopardised which consequently
shattered the applicant's whole family and for which

the apolicant was suffering from different ailments,
thereafter as her termination of service had dlrect

effect on body and mind and her livlihood.

4,18, That the applicant filed an appeal to the rese— -

pondent No. 2 through respondent No. 3 against the

aforesaid order of removal on 4.4,97 as per rule 10 ., _
of the Department of Post Extra Departmental Agents

(Conduct and Services) Rules,1964.

But the said appeal is still pending for disposal

by the respondent No. 2 and 3, Moreover a reminder was
kseues submitted to the respondents 2 and 3 for disposal

of any akove appeal on 3,10.97 but the respondents 2 and 3

total silence over the issue,

Contdess.,,13
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A copy of the said appeal and the reminder are

annexed here to and are marked as Annexure N & O.

4,19. That, Sri Kashi Nath pDhupi, who was the main
person behind the entire happeniﬁgs is still in service
and no action has been taken against him. The applicant
also states that her date of birth was 14,9,1943 as
per School Certificate, As the retiring age is fixed at
65 years in case E.,D.,A, She would have retired on
18,9,2008 at the age of superanuation had shel¥F

been in service.,

- A copy of the aforesaid School Certificate dated

12,3,62 1is annexed hereto and marked as Annexure-p,

4.20. That being highly aggrieved with the arbitrary
ordet of termination of her seBvice, the applicant
approached this Hon'ble Tribunal by'an application No,

A 198/99 which was disposed of by the Hon'ble Tribunal

dispose of the applicant's rending appeal by a reasoned’
order within a period of Q\'months from the date of receéeipt

of the order.

A copy of the said order dated 11.8.99 is annexed

hereto and marked as Annexure - Q.

4.21._ That on receipt of the certified copy of the
aforesaid order, the applicant sent by Regd, Post;-on
278499 a petition enclosing a copy of the Hon'ble
Tribunal's order, reguesting the Respondents No. 2 and 3

for early disposal of the long pending appeal.

N The photocopies of the Postal Registration receipt
No. 2619 & 2620 dated 27.8,99 of Hailakandi P.O. are

annexed hereto and marked as Annexure = Re
CGntdQ.“. 14
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4,22. That subsequently the applicant personally
enquired at the office of the respondent No. 3Awho
acknowledged the receipt of the petition for disposal
of the pending appeal, but after a‘lapse of more than
3 months no action whatsoever in thés regard has yet

been taken by the respondent Nos. 2 and 3 in flagrans

disregard to the Hon'ble Tribunal's direction.

4,23, That from the callous attitude and conduct of

the respondent Nos. 2 and 3, it is observed that the
respondents have no}mood or intention to do justice to
the applicant. It appears that the respondent Nos. 2
and 3 dellberately kept pendlng disposal of the appllcant‘
appeal, and the applicant is completly frustrated and
gave up the hope of getting minimum justice from the

respondent.

4,24. That the applicant finding no other alternative,
again approached the Hon'ble Tribunal with the present
petition for getting justic& and to be saved from

complete peril.

5. " Grounds for reliefs with legal provision.

5.1. TFor that, the arbitrary action of the respondents
is violative of Article 311(2) of the Ccnstitution of
India which the applicant enjoyed being holder of ClVll

Post under the Govt, of India.

- e T T

526 For that the entire disciplinary proceedings
}3.74“ﬁ from the beginning till the conclusion are vitiated,
by glaring procedural lapses as under :-
i) As per provision of the Rules, of Department
of Post Extra Departmental Agents (Conduct

and Services) Rules, 1964 an EDA can be
Contd. oo o9 015



\f'

ii)

- 15 = ‘-

can be 'Put off' duty cnly during the pendency

of the enquiry and not when any enquiry is

contemplated, In the instant case the applicant
was treated put off duty in contemplation

of an enquiry.

As per provision of the aforesaid Rules,

 every effort should be made to finalise the

(4]

iii)

dispiplinary procedings and to pass final
orders so that' he may not remain 'put off
dﬁty exceeding 120 days. But in the instanﬁv
case the applicant was put off duty on 27‘3;95
and the final crdef was passed on 14.1.97 ige,
the applicant was put off duty for'about‘668

days,

taking of evidences from the directly connected
witnesses were. deliberately left cut by the

respondents inspite of repeated insistence by

the applicant,

iv)

no attempt was made by the respondent to prove

- the forged signature in the Pass Book through

v)

Forensic hand writing expert as asserted ‘by

the applicant and in accordance with law,

Hon'ble Supreme Court in recent judgement

" hold that the delinquent officer must be

supplied with the copy of the inquiry report
along with the recommendations if any,in

the matter of Xmukamk zxxE. proposed punishment
to be inflicted. In the instant case the
applicant was not supplied with the copy of the.

Inquiry Report prior to infliction of punishment.

Contdeeses 16
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vi) the appiicant‘s innocence and bonafide in
alleged misappropriation is completely proved
wheﬁ she submitted a report on 13.3.95 (Annexure-B)
to the respondent No., 5 regarding alleged
miSapprOpriation and forgoihg of signature of
the apéliéant but the respondent did not take

any concrete steps in the matter,

vii) the nature of penalty pfovisions of the afore-
said Rules says that the penalty . may bg imposed
namely recovery from allowance of the whole or
part of any pecuniary loss caused to the Govern-
ment by negligence or>b£each of orde%fjin the
XRE®E instant casé, the entire amount of'%. 3,700/~

~ has been deposited by the applicant on moral
groﬁnds hence her removal from service is highly
illegal, excessived and‘too harash, In view of
the above procedure‘lapses,'the disciplinary pro-
ceedings as well as the final order of removal

from service are liable-to be set and quashed,

5.3. For that, during the put off duty which.means
Suspension from duty the applicant was denied any subsis-
tence allowance to maintain her livelihood which violates
the applicant's fundamental rights guaranteed under Article

"14 and 21 of the Constitution of India. Hon'ble Gauhati

High Court in a recent case held" - it is a settled law that

if an emplo&ee»is put under suspension, the relation of
employer and  employee does not come to an énd, it is only
‘suspended temporérily, « « . . so far surival of the employee
and his family, the employer has to pay subsistence allowance
Payment of subsistence allowance follows from suspension and

an employee cannot be deprived of this rights." The .

Contdessess 17



The Apex Court also held that a €@ivil servant who is
placed under suspension cannot be denied subsistence
allowance , The Apex Court further held in R.K.Rajan's
Case (1977) 3 8.C.C. 94, that the Jurad rélationship of =
master and servant continues during the period of sus- .
pension of the Government Servant, This denial of subsistehca
allowance would Gmount to dgnial of fair opportunity to

the applicant resulting in contravention of principles of

natural justice,

S5.4, For that the res@ondent treating Sri Kashinath

Dhupi E.D.D.A, as innocent without proving the forged

signature of the applicant in the S,B, a/é‘Pass Book’ and
B/D a/c Pass Book through handwriting expert and holding
‘the applicant guilty violates the Article 14 of the €Gon-
stitution of India and the impugned order of applicant's

removal from service is liable to be quashed and set aside.

550 For that the respondent have passed the impugned
order of removal from service in a cryptic manner and in
flagrant disregard to the settled principle of natural

justice and the same is liable to be set aside and quashed,
_ . g

5.6, For that, the extreme penalty imposed on the
applicant who rendered continuous services of more than

25 years with unblamish records, is unreasonably hardsﬁj;_
which is not commensurate with the gradity of the 6ffehbeé
charged and taking into consideration the fact that the k?
misappropriated amount is only Rs. 3,700.00 and that too'éx
was deposited by the applicant without admitting the offegée
committed by herself, hence the same is liable to be set

aside and quashed.,

.,
-

-
—y 4
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5,7, For that, the impugned final order of removal was
passed without prior furnishing the copy of the report of
the Inguiry Officer, the proceedings cannot stand in law

and is liable to be set aside and quashed.

In a recent case, the Hon'ble Gauhati High Court
held that the proceeding was vitiated as the report of
the enquiry officer was not furnished to the petitioner

before the final order of removal was passed.

5¢8e For that, the respondents have acted violating
the existing provisions of law as well as departmental
procedure im holding the applicant guilty of the charges
hence the case is not sustainable in the eye of law and is

‘liable to be set aside and quashed.,

592 For that; in any view of the matter, the impugned
action of the respondents is illegal, arbitrary and withouk
application of minds which is not sustainable in eye of.

law and hence the same is liable to be set aside and quashed,

. The applicant craves leave of this Hon'ble Tribunal
to advance more grounds at the time of hearing of the case

or to file additional statements if it is so warrants.

6o Details of remedies exhausted : N

That the applicant begs to state that she has
exhausted all the remedies available to her and there is
no other ‘alternative remedy than to approach once again

the Hon'ble Tribunal by way of filing the case, ,

)

=\
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Te | Matters'not previcusly filed or pending before

any other court :

That the‘applicant beg to state that she has

preViouSly filed an application before the Hon'ble

‘Pribunal regarding the grievances which was disposed of

as aforesaid order and due to fresh cause of action  for

.non=compliance of Hon'ble Tribunal's order dated 11-8-99.

This application has been,before the Hon'ble Tribunal.,

8¢  Relief sought for : .

Under the facts and circumstances the applicant
prays thét the instant application be admitted, records,
be called for and‘after hearing the Parties on the cause
or causes that may be shdmwkand on perusal of the records

be further pleased to grant the following relief :-

8el. The Hon*ble Tribunal be pleased to declare the
| action of the respondents exercesing powers to
‘place the applicant ugder put off duty,'without
payment of subsistence allowance for about 2 years
ig arbitrary, iilegal unconstitutional being v%olative
of Article 14 and 21 of the Constitution of India
and be pleased to quash and set-aside the enquiry
pr6ceedings and the findings depended uponn it and
the punishmént impdsed by the disciplinary authérity;
842s Be pleased to declare the Enquiry proceedings, its
findings and the punishment imposed by the disciplinary
authority, as illegél invalid and in operative in'liﬁ

and is without application of mind and in violaﬁ;bn

Contdeseess 20
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of principle of natural justice and further direct
the respondents to re-instate the applicant with
all consequential service benefits including arrear

salary, allowances etc.

Be pleased to declare the,punisﬁment 6£]removal

from services as arbitrary, illegal and without
juriséictioh as the applicant was in né way invoivea
into any kind pf'mis;appropriation of Govt‘s‘monéy-
and no pecuniary loss occured to the Govt.'s

-

exchegquer,

Any other relief/reliefs to which the applicant
is entitled to under -the facts and circumstances .
of the case and to which this Hon'ble Tribunal deems

fit and proper in the interest of justice together

with cost.

Interim crder prayed for

Pending disposal of this application, the applicant

“ may be granted subsistence allowances to maintain her

livelihoode

104

11.

Particulars of the I.P.O

PO

I.P.0, No, 16 752988 [06G 7934 6F
Date : 13.8-90 [ /3.3, 2p00.
Payable at : H.P.O | :

, : y
Enclosures :

As stated above.
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VERIFICATION

i, Smti, Bina Pani Nathlwife of Late Mohim Chandré
Nath, aged about 35 years . resident of Vill, Mohdnpur,
P,0, Mohonpur, Dist, Hailakandi, Assam, do hereby solemn}y
affairm and verify that the statements made in'para 16
;ﬁgc%ud 5 |l are true to my knowledge and those made
in para 4 | | | are matters of'
records which I believed to be true and the rests are my
humble suhmigsion before the Hon'ble Tribunal and I ,'

have not suppressed any material facts of the case.

" And I sign this verification on this day 7 "‘day of Fubruary

of 2000 at Guwahati.

15f7u& f:aAAL PJ“JK‘

Deponent.,
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Govr, ur INDIA
'MINISTRY OF COMMUNICATION
o DEPARTMENT CF’ PﬁaTB
' Ollluh OF SHE SR SUPDY, OF POYT OFFICEE) WACHAR DNy
' SILCJM.R-'IBBOOI

No, A=99/pF . Dated B8ilchar tha S«4.199§

Whereas a disciplinary case 1is contemplated gga.nat
Smti Bingpani Ngth, EDBPM, Mohenpur ED4O (in a/c with Kgiiberd
Bazar 5,0.) under Rule 8 of P&T ED Agent (Conduct ¢ud Sarvice)
RUlG 196“0

Now, therefore, the undoruigned pluced the nesd Batd
uingp‘ni Nath eff duty with wffect frxuw 27-3=85 (A,H) undar
Rule of the EDA(Conduct & Service) Rula, 1964,

During the period ef his eoff duty, Smti Binapani Wath
will not be entitled to any sllowgnces,

' (?.NKI‘H)

8r. Bupdt, of Poa% cﬂficeu“,
Cachar Pmi 3ilcharw788803%

Copy tolm= :
REGD/A,D. 1, Samti Binzpani Nath, IDBPM, Mohanpur
EDEO(put off duty) vias Kallkasibazar 6.0

2, The 8PIPQs, Hai akandi Sub-Pni w,r,to
his letter Mo, . Holimnpur date’ 37=3~
]

3. The &r. Postmaster Silchar H.O. for
information and ‘necaagary actlon,

‘o ThQVB P.M, K&liharib&mar o0,

5. The Vigilance Ragistar,Divl, offlce,
81l .har. = .

6, The ASPOa (HQ) bivl, offic..Sila.huu
T84 bpﬂ.I‘.. l

Bre a0t e e v "‘ "M.Smb b . Qf PQG"‘. C&ffiﬁau,
, 1 Silchar=708001,

N
"
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| | GOVT, OF MDA . . /\?4\@f7*’?1f?§1.ﬁ5%
Rl MINISTRY OF COMUUWTCALLO Sl
UL - DEPARTHENT OF DPOSTS “ N
Yrcu ve wum sa. SWPOL. OF POST OFFICES: CACHAN Dia
/ SILCHAR-788001 "~ - ‘
oo No, F1-1/95-96 7 SR CAUCF Dated’ 8ilchar the 2~1-96
e P EMOR ANDUM *

The undersigned proposed to hola an enquiry against Smti B4
napani Math, mOBEM Mohanpur EDBO (now wut off duty) under Rule 8

of PO ED Agents (Conduct- and Service Rules, 1964, The substance “
~f the imputations of misconduct or Misbehavieour in respect of
which ﬁhe.incuiry is proposed to be held is Set out in the enclose
-1 statement f Article of charges-(Annexu:egI),.A Statement of ic
~-& imputations of mis~-conduct oF. Mis—behavieys in support . ef each
Article of charge is ehclosed(annexurefxl).hAqlist ot documents by
vhich and o 1ist of witnesses by whon the Afticles of charge are
Proposed to be sustained are also enclosed (Annexure~-ITLang V)

2

2, Smtd Bing Yani Nath, =)BPi Lliohanpyr.. EDBO (now put off duty)
1s dirscted to sulbmit within 10(ten) dayg of the receipt ol this
Manorahdum/ccmpletion of ins ection bf 118 te documents, a wr‘ ren
ftetenent of his defence and alSOAto!stgﬁemﬂhqther$he desire§,;q
be heard in erson,” . Ry ol

. She 15 informed that an inquiryfwilbf
Ct of those articles of charges as. are'’ 8-y
thereiore, Srecifically admit o;%denxggag%ﬁ%nxicle~vf.chafge;
1 BT AL RO .. .
‘put off duty)

RS LR
4, Sinti Binapani Nath, EDBPM MohanpuEDBO (on.
is further informed that if she does notigubmit his written state-
¢d in para 2 abave or

ment of defence on or before the date specifi
~ersnn hefore tho«Inquip}@Q Authority OK: other-
wige Tails or refused to employ‘With,théyp;oyisions'of'Rulela of

the PIT D Agent eanduct and service Rules ‘1964 or the ordersa/
cirectjons isg.

led in pursuance of “the said rule, the Inguiring
Authority may held the inquiry againat Wi ex-parte, . L
5, Atlention of Smti‘Bina~?ani~ﬂathgiﬁ~iﬂﬁited'under”fhle

25 of PO FD Acents conduct and,serviceFRUlebw1964'under'which'
NO Gmvi, servant shall rring or attemnt to bring any political or
Qutside influence to bear upon any superidriauthority to further
his iptercst ip Cespect of matters pertaining to his s

the Government. 1¢ any representation is received on h
f,rom anot+her peresn in resnect -»f

Proceedings, it wi)) be presumed that amtipin

of such a Fepresentatisan and that it has been myde at his instance

TS ection will pe taken against 3&? for vislation of Rule, 25
Lisial < o

B
- .

be held only in respe-
not admittey, He should

a kPani Nath i1s aware

te The receipt of'thisfmemorandﬁm'ﬁay;béfﬁcanWledgéd.
A —
(P, onar ) :

_ Sr,Supdt, of Yost Offices,
. . Cachar Dn: $1ilchar- 788001,
“OpY {orwardaed to:- L S
\J§>§iti Binapani Hath, EDBPM lohon

. Via  Mukanpy PuC.'Kalibari '8az
Personai.file (Estt'Hranchf
Vigilanne file,
ASE (L) Divy, offlce,

. L. Sparo.

Y

L) ]

pur (bn DUt ol duty) f .
ar. Dt- Hailakandi, Yo

. s o

|92 BN PR

SC.ouut 0L Post Ufficeé,
Cachar 143 Yilchar~ 788001,
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ANJEXURE:: T

Statement of article of charges frgmed against Smti Rina
Pani Nath, £0-PH Mehanpur EDBO (now put off duty) '

Articles.I |

Smti 2ina Pani Math, while functioning as EDBPM Mohanpur
LDBC accented sum of Rs, 300,00 en 13=9=94
: ) . Rs, 500,00 on 5-10-94
Rs. 500,00 on 4=-11-94 )
Rs. 700,00 on 6-~12-94
Rs, 500,00 on 6=-1-95
Rs, 800,00 on 3-2.905,

Total Rs.3300.09 (Rq.htpgee thousand three hundred)
Ve And the nass book of the Mohanpur SB A/c MNu, 968578 from

the depositor of 'said $B A/c Smti Bijoya Rani @
the aiove noted amount on abave dates for Rs.
open at the szid EOBO, Sintl Bina pani NWath,
do_sit in the nass book on each day -authenticated the deposits hy
“er initials end date stamp: impression of the office, but did not
credit the aforesaid sum of Rs, 3,300/« in the Govtygccount as

required under the provision of Rule 131 of the ruleg for Branch
office, ’

as for depositinc
3,300/~ standing
EDBPM entered the said

Articless II o

smti sinapani Nath, wLgPH Mohanpur wOBO while functionine

100/="0on 30-4-94 s, 300/- on
30-6-94 (‘lotal Rs, 400/~ )} and the“pasQ‘book of theme Mohannur
EDDO RD A/e No, 92026 from the‘depcsitafiShri'Dilayar Hussain
Baskar of mohapnur for depositing the“8ajid amount to Zhis
account. sShe »ntersd the said deposits®in the RD pass |
autienticated the de_osits by her initials and date stamp: im»pre-~
szian of the office but ¢ '

400/~ in the Govt account as required- under th
2ule 131 of the Rules for branch_of§1C§si

Article sy IIi¢?4M” m -

e b
R (TR
N

N v

Smti Bina Pani NMath, while functionind as EDBPM Hohanpur"
EOBO during the Derisd from 30-4-94 to 3=2-95 by her above acts
mentioned in article I & II ahve exhib

our in support of +the articles of charges framed against Smti
Bina pani Nath EDBEN Mqhanpun”EDBO.(now:pnder put off duty),
: Acticle:; I o o

Suti Bina Pani Hathp while functicning as{EDBPB'Mohanpur
EDBO accepted a sum pf Rs, 300/~ on 13~9-904, Rs, 500/~ on 5-10-94
as, 500/~ on 4-11-94, g, 700/~ on’ 6~12-94, Ks, 500/~ on 6-1-05,

and Ks. 800/« on 3-2-95 (Total Rs, 3300/-(RS. three thousand three .
hundred only) and the &

513 pass book Qf4Mohanpur,EDBO.SB‘Q/C‘NO.
98578 From the depositor of said SBaccount Smti Bijoya Rani bas
for depositina the sait sum of Rs, 3300/~ on thr avove noted dates,
Smtl Bina Pani Neth EDBpR entered the above noted ameunt in yrhe
Pass ' Book, of SB Wc No. 98578 on the dates mentioned above undor
her initials, cast the balances in the pass ook after each deposit
-t and authenticater the dleposits by the date Stamp impression
of the EDBO awl return the pass book to the depositor, But Smti
Bina pPani Nath did npt credit the above amoun '
oned above or on any other subsevent date i
and Govt., account of Mohanpur EDHO, .

Said Smti Bina Pani Math, thus violated the provisicns of
Rule 131 oF the Rules for franch offices, B .

Y A
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articles: 1T

Smti Bina Pani Nath while functioning as EosPN Mobhanpur EDBO
accepted the sum of Rs, 100/~ on 30~4-94 and Rs, 300{~ on 30~6~04
alopowith pass book of Liohanpur EDBO RD A/c No, 92026 from the
denositer Shri vilyar ‘ussaion Laskar for e ositing thé‘aboye
noter@eposits in the RD [ass book on cach date entioned aiove,
cact the halance aftor each deposit in the pass bhook under her
iritial and authenticated by the date Stamp impressicn 4mne-ww
~f the ELBO llohannhur and returned the RD pass ook to the deposi-
tor. But 5mti Bina Pant Nath did not credit the aix»ve noted
amount on each date wmentioned ahove or on .any ether subseguent
dates in the Rooks, record and Govt. .accgynt of Mohanpur EDBO.

Said smti Bina Pani itath,  thus violateq the Provision of Rules
131 of the Rules for Branch ofiices. - ’

e
Articles IIT

Smti o Bina Pani Nath, while functioning as. BB Mohanpuyr, KDEC
during the erijod from IN=4-94 (o 3-3-95°d4d not credit the amount

mentioned in the article I &II ahove ég‘%o
RO

. vieo?/C on the dates.
ment ioned in-the-artiele thereinPror 5?%?39 the said amount

in the respective pass books.. 9aid Smti Bina Pani Nath ‘entered

the #foresaid deposits in the ‘respective pass books and awthenti-
cated the said entries by henninitialaxandbdate"stamp impressions
on the respactive dates »f Hohany EDBO\*But the said ‘Smtl

S \ .
Bina pani Nath did not credit the aforesaid amount in .the Govt.
agecounts of Mohanpur £DBO on the r85p§c§gyé“dates or on ‘any ‘othor
subsequent date/dates, . INAAEEN ST

AR L

Said Smti. iina Fani Nath EDBPNM Mohanpyr' iD20, thus fgdiled to
mainta.in absolute dntegrity and devotion ‘th ‘duty as enjéined_in
Rule 17 of the P&T D Agents (Condyct,,.and . service) Jules, 1964,

) . . TN e e Ty {.&«’w;',’,"»,r;.,.".' Gnems st BRI .

_ AIERIR B! 3 :-:j;II;Iii;;—- s v
. ] — ‘_, LBt 8 a1 4 o .r'_‘Yrt,.r:.'ﬁ v ¥ 190 - m
List of documents by whic theiattic;qﬂpf charges framed-- .
"2gainst Smti Rinapani-Nath ﬁDBPM;MdhaanﬁPﬁDBO(now-onaputidff
dnty) are proposed to be sustained, .. 7, k. g, S
KR - S (T U AT

1) SB pass book of lohangur §B #/C. No..p8578 destxéb@»éijpya

Rani Das, D/o Binode Behari Das vilI{Nitéihaqar,P.O. Mohanpur,
2) RD pass hook asf“Mohanpur- RD A Noti92026 deposi’x_éor’ Smti

Dilayan fussain Lzskar vill ‘Iﬂid);jpp\,&*-bt, IV E.C, iohanpur, j
3} RD journal of KDBO From 3-1 92”%§M14t3‘95 e ' .
B o~ “ . aall T s - | .- 2 - . ‘3:.3... . n R f‘29"'\'—
91 1 16-3-95, I R y m"*)ﬂ -
1) B0 A/c Book for the period 1-6¥§4¥t6E31~1-95 & #eb,?éfto
15-3~95, : R ; < '

Annexure IV‘:;;‘g.r, K “'&$m*

1) smti Bijoya Rani Das, deposi f”- hanur SB A/

‘ as, positor of Mohan_ur $B Alc Moy,
98578 D/ Sri penode Behari Das, vill'Ritainagar Pt.1T: p.0,
Mohawn pur . ) :

2 ™AL Diluvar Hussain Laskar 5/0 1
vill Mohanpur PL.IV F,0, Mohanpur,

-,

1

e -7 4, Saha BolPOs Hailakandi SubeDn: Hailakandi,

ate Hareech Ali Laspar
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T Ehis of Fieg nemo of oy, Nl tpay 201,000
VR DL opotead gy, hotd o ey ag&mtn&xt.Ulnt; )siruypvufi IJﬂtﬂ)

veotRL oo LU ( NOwW put of ¢ duty) under Rule 8 of P&

N TR (candinar g cervice) Rules, 1964, The subﬁtance.of 4
b {nputations of misconduct or misbehmyionr on the ua§ls‘oi
SRR Thquriy was DEIpOSea to be held was sent out in tbe
Mrinle of charges (Annexurewl). A Statement of the meutat}ons !
“fordscontuct or misbehavipur in' support of each nf the articles
OF charoge was alseo enclosed there to (Annexure-]])u List of
focimng s hy vihich ane list of Witness by whom the arts les oy
ETD ST Were‘proposed to be Sustainecd were aleag cnclo;ed there
to (imnuxures~lll & IV), which are reproduced Delowya

ANNEXUR 1 11

Statemnent of article of charges fraomed
dinapani Nath, EDBPNM Mohanpur LDORBO

Articl ey I

SmtinBinapani Nath, while funcey
Fohanpure g eeepted sum of Ras 300, 00

AFAINS L Sipeg .
(new put ofr duey)

Ondmy L jipiy
N 1leiang
Rg, 500,00 on S5 10.4g
Rg, 500,00 O 4wllayy
Ry, 700,00 oy L | 2etyg
R, 500,00 0D Gm) Loy
Rs, 800,00 On 3w ?

J

s . .

— e ey e, e e

Total TR JI00TI6 (heo”, A BRI T
tM@ehwmmﬂ)

And the PSS ook of the Folian e VST FU e
1 l

from the Jdenosd tor of sajd wloa/c Sty Blioye Rany Man por
dvpouiting the above noted amount

on above diytes for ks, L I504
S AN i ng oben at the said Eupg, Smtg Binapani Nath,. mogug’

"Ntered the said deposit in the Dass bopk on each day dUthentys .
dited the depositg by her initials and datn S tamps Impreseion

Ot the office, but did not redit the aforesaiq sum of Rsn3,3ﬂﬁﬁ
<V the Goye, account gas Tequired under the

*¢ Provision of Eyle
<31 of the fules for Branch Office,
Article; I

Smti Binapang Nathy EDppm Mohanpyr EDDO whdle
'unhtioning as such accepted the

sum Of R3¢ ID0.00 on jum"l ;C}"
400,00 on 20.6,94 (Tota) Rs, 400,00) and Lhe DAass teynde
Wi tﬁwm_Hohnngut EDRO kp A/C No, 92096 from ), depost Loy Slurd
slayar Hussadp Laskar of | hanpur for depositing Lhie yaig
TUURE ey this gp aCcount, She entered the Sord deposy gn in the
Lot bk, authenticat&i the depositg by her indtiala g *

R sean iinpressior of the O0fflice byt did ne+ A F IRCTIVR
REANERTY RVIITI Rsa, 100,00 o1, CJOVT: ACCoLnt
. [ AR forgg o '_;”[,. ] {J Y

) ;’m,m;,ul L STE !
thae v en Fiyg, I ARYITLR DLl o,

A thelog 111

R R "‘"""““"”"‘M
Ppang NAOth, wini e anctiuminu ds g
IR S TR PO Lod § e, Wty ¢ J.2.95 Dy by
I g'n()i-{:g['](‘.‘? i i "4"L(' 1T ¢ Ty «T”JF)V'.: 'K‘!.,j"'t"-l” ’Hrf}‘: i
Lovedy Pty SR NETY. RUGEX I PEOY L) an
n-:td‘U'-melu hmnwuuttmu muWJuuthun 1464,

TN "
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Statement of the imputatinns oo miceomdoor nt ‘
sl eahrhavioar 1y NPt ol thee artbe) oo ey o, LA A I ST
"'J"““" S| “llh’il'“”l ]y , IR Hul!-m; 1 ved (e W v e
putoolL duty),

Article 371

- Smri Rinanani Math, whiy Franetiongong o
Hebanpur sduo Aceented o osam of Ry, 3un.00, ””Nj!»*1944 "o
500,00 mn 5.10,94 Rs' 500,00 on 4.11@94._Qv. '”“‘TU ﬁ?
5.12,94, Rs, 500.00 M ELTR, And L e St on 3,24,
(Total Rg, 3300,00) (ks Three thousand thrfv hunucnﬁ only)
anct the SB pass book of fohanpur EDBO 5p A4 nn, 9UE YU fren
the depositor of said SB account Smti Bijoys "¢ - e
eP0siting the sald sum of B3, 3300.00 on the .igye nnpe
dates Smti Binapani Nath EDBPM entered the 2lave pntea
in the nass hook of SB a/c no, 98578 an Fhe dates nentiopwl
Above under her initials, cast the balances in the Dass onk
After each deposit and duthenticated the deposits 2y the
Aare stamp impression of the EDBO and return the 2388 bank
the depositor, But Smti Binapanj Nath did not cred.t the
alove amount on the dates mentioned ahove Or on arv nther
“ubsequent date in the books Fecords and Govt, acc. it of
Fohanpur Ebro, )

Satd Sty Rinapani Nath, thuy vialdatod th
SPovistons of Rupe 141 of the Ruley for W aneh OULliaes,

Article ; 171

Smti Binapani Wath while Eunctioning as EDBPM
Fohanmar wog deeepted the sy of Rs, 100,00 gn 304,94 ol
o i el asis ook ol Mohanpur g RDNC tiny 99005 from
the depasitor S Pilyar Hussin Laskar depasiting the

have g e Si0unt o to the ANC No 9202& o St Blnapant

dalhoentored the above 1o ted deposits in the RD pass hoek
oneach dale mentioned above, cast the balence after each
RPOSiE in the Pass book under her initial and authenticated
by the fdate dtamp impression of the EDBQ Mohanpur and returne
P othe RD pasg boek to the depositor, But omt4 Binapand Nath
Hd not aredit ht eabove noted amount on each date nentioned
GinMvVe or an any other subsequent dates, in the books ,record
ahd Govt account of Mchanpur 1Dpg, gaid Smti pinapani Nath

thus violateq the provision of Rules 131 of the Branch
wifices,

T4

-’-["‘-'H‘H'.‘

o

Articie : 117
functionin; o3

Smt{ Binapani Nath, while
Z0BEN “ohanpur EDRQ during the period from 30.4,94 o J.2,08

in the article 1 & 11

ting the saiq amount in the Tespective pass books, <aidq Smtd
Binapani Nath entered the aforesaid deposits 1, Ulim Py,
ive 1ass books ang authenticated

l:hu Haldd ety §oeg, l:y Foeer
.il\] t'.lll.l.‘i nnd '11’!?,’“ S)L'(HH[') f.ll|1ll_‘()1i.’,'](wn_{; Oon thy T.",'!'i\"f.'t_‘"‘.ll: (9,']?‘(1:’

ot Mohanpur EDBO, But tie said vmtyi Binapani dath did not '
credit the aferesaid arount 4in the Govt. accounts oL rah ar

EDBO on the resphectives datag O on any agtly.p G e gt
dayes.

duald Smg napatg gy, Bl o Gy, wiid
thng Ealled o adintaln absolut..

hx‘crn}: Ly o ot a1,
Juty ag enjolned {n Rule 17 of the per m R R
worviee) Rules, 1964

¢
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- List of documents by Which tha ALl o o) Chat gey
L ame YAinst Smey Binapang Nath Mpnrmpﬁohanpur YOl (ngl
Gt afr Juty) are Pfoposed ¢, be SUStained ‘ ‘
1) sgp Pass boaik of Mohanpyr SB A/c No 9R59g dﬂn03¢t0r Bliosq

any Das, /0 Binode Behari_Das Vill~HitﬂinaUqf Log, Lmhanpur.
2V PSS Ponk ofF Mohanpyy D a/c Mo 9207 dﬁyomitor St
i) vy Huseaqp Lagkar Villa ﬂohﬂnpur DTy F.g, by ye
3 el domrg g oL Edpn from 3~J~92 to 14~3~95, N “ourn.y
R I B ]')w..i«t'&.

o, YC ook for the Perioq 1-b.9y Lo Il Lo Lalr g Loy

ﬂﬂﬂ“&wdE it TV

Llatg of-witneuaas by vibom the

) AW L] e of Charge,
RN Sydins e smed Jinapan; Natp LIDHR

now an yyy Orf duty)
L OO s e t2 be SUStained,
L) Smey Bl foya Ranjy Las, deposy Ly Ol bohany, WA/ Ho,

Shri AeSahg SDIPO's Haiiakandi Sub~Dn.

Smty Binapanj Nath, EDppM Mohanpyr FIHY (now
DUt off duty) wag 9iven are Ppport Nty to exXamiine h, listeg
documonts.and to Submi + “itten stateméht her drfﬁncw
within 10 daysg Wherejp she 8hay)d sy 5 Aty Yheth e she
desired t0 be heard in

Aforesaid memo dt.2.1.96 was de 234 ’
Smei Binapany Nath gp 11.1.96¢

R 5P LU0 (how
- Of f _ " WEittan statemcnt 0f her et e,
unrlop her letter dateq 29,1, 9¢ hic

,. J,L"of fu Cind ),,»;l (22

liy dufcn(‘c 1 beq L0 lace
before YON the g wing ines ¢ Y Lavoyr OF ki CONS Loy
ation apg ece Sary aCtion

. That Sir in rQDly 0 the Charg,, Framey Hlesl gy
ML the ACticle No, 1,5 and 3 4% Ly atqp,

; ot uuhmjtfml
Carlier . 10 Gy I Wl bk, “Aroungy.,
! appropriate& Were clearly
L 7 ain
Wer Sty

ey o, N7 hgc ne,
® amoun asg deposited by impr&ssing t
e 2L Ffice and py¢

img e e, Bliiag g
my signature In the Pasa ook, '
The misappropriat&d Monay was U@pos;tec Uy e
“tly an the around that n working as Bppy theres ANy ol
“taveig my responsibility in thjg Tespeot,
ou e therefo e, requested kmndly Lo take
Y Yy Intn the mMatter and exemn me from the TR rag
framed Agains¢ me - am ot ACtual) TeSpone S,
wite;propriation. | ‘
In her Written Ttuteme, of delenneg dt.?9.1.9€
She nef ther Wan e to examine'the listeg documents W Rg e '
- he hegpg in Person, -

N Yet .ﬁ S ~ k
. w.;~Ln,A,,, . ¢ AT per procrwuLsiaiu (hw”.vh,/gu;“ L oof ¢,
. R Fory e (CO”"’H"" « §o ] - g ]
. N .“. RRREGE | o V.L’:'Ln) u "‘3‘1.," hEATIO? My
i ent BCOpe g def o h
¥ oy N f

S Votriyn
g dwh~”:vision7 Ay, TEC]L “he 5~K-55”“',ww75v'“
f:-;: / S " o <N W’?S Q[’,‘J‘Qinfci‘f} as, f'!vi]r[‘y
o IR gy '® Chargng Enrmeg Wainar it
G, >hr KeManagy, SDIPQ 1 ”.1cﬁa}'.uwn, ﬁ;'~'4
B ;‘:‘,‘{‘0J’[7i~'{"'~i R ! '("4:7‘v |1?;’fl'r» {1 ’:."QJL"‘ ALY ey

DIrose) e i .
CVaee Iy oy o Y 5 e ] ) er 'y "‘htil;‘”



Shed uK.Sinha, the inquerty offieer of he caney,
. '.,,',,,,].-,-.Q o, I“fpl(‘l"y ,'Illl-"llli.'.t')(-! the L”(“_“”’fty ["('1'0"!?7 I HH‘.!(“J‘ iy
. '5W4’t’»-0¢‘;'v Pres f'\.l,./f!')I(/).‘.‘lf)./»/[‘]()))I.IUL)UJ.' (ldt;h’d 3'1!"074 w“ic‘:h du
U Prirrodue g Dol Ow g e ' ,
- Thguiry Report in the Case againut Spy Elnapand ;f
Hath, EDA Mohanpur EDBO under Rule 8 of the payp ) figents
(Conduct & Service) luleas, 1964,

1.1 Name of 1,0 andlletter of authority;-
(a) ary NK.3inha JD1rO 'y, Karimganj Appeinted to act as

1.0, vide sr, Supdt, of PO's,Silchar mems no E1u1/95~9q
“dated B.2,96, §

(b) Name of p,o, te
Sri K.M.Nath SDIpO's Silchar (W) Sub»Division,
(c) Name of charged offjcénl ;.
Smt Binapani Nath EDBPM", Mohanpur BuO.fnow Put off).
(d) Name of Defence Asdistant e L
NOQEQ : R
(e) Diséiplinary““uthority i
The

Sr. Supdt Of Pogt Offdces , Cachar Divisien,
. SilCha—ro

2.1, The charged offjicaa) Participated in the enqury from
' begining to end, No defence a89istant way aprointed -t

and the charged officia) Pleaded ip theca
Fhe vide her letter dt. 26,0,96 Intimates
that she hag no Detence ag
defendws the cage in due p&eﬂﬁﬂtﬂg-.?.prU¢% of -
3.0, AfﬁiClﬂ Oﬁ Cht'.‘l.l.’g(.a & “U};;;;t(,)uC&:} of J.!nlgul_,g*.i,iunﬂ ot P
_ conduct or misbehaviour,
Jul, The follnwing Lell,6 1311 artiol e
. framed aganist Smi Hlnaparng,

e er welf,
thie W,
flutant and n}w'!wﬂ' MOll wil)

Yivkt,

5 UL Cf;rﬂ,l}eﬂf }'“;’..'H },)t"""‘”
aLh o

Article -1

St Binapang Nath, while functioning A5 KUBpMm " hanpur
EDBO accepted Sum of Rs,

Rs, 300,00 0N 13w9.94
Rs. 500,00 on Sm10=84
Rs, SO0,00 ONn 4elludq
Rsg, 700,00 On 6w11m94
R84 500,00 on 6u1-5
: Rs, 800,00 On 3w2.08

Total RS, 3355.50 G{"a.'a'nregmthmmand three mun

WO e )
And the pass book off the Mohanpur sp
from the depesitor of fald sp A/C
Das for depngiting the above noteq
dates Lop 3300,00 Standing ope
Smt Binapany Nath , mppym entered the g,jo Gupngt o
U the vaga book an vach day duthunticatwd the depguitg )
Pl i) aty and date Jtamp Impresaion g the
ULLLlve, ot dia not eredit the aforesaid ayny nf Rs,
3300,00 in the Govt, account ag equried unger Lhie
SRS Ien oF Bile 131 of the Ryl es for nranen DF ey,

A/C No 945473

Smt Bijoya tan .,
BANOUNT on Lhovae

Noat the paid LB

'y

, Contde 5
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Atic)e LI
. meesie 1 ‘
& Binapang gen, Eopp, tohenpur 3.
Functloning acceptad tne“ﬂum QL Ky,

+ R3 »00 on 30~Au g (Lo an
the pagg book of the bbhanpur LOno rp AC NO, 920np fram
L deposy gor Shri AYar Hussgsn Yaskar OF Mohunpyy .
Lor depositing the sajq amount this RD aCﬁount,,Shﬁ o’
“Ntered the said deposy s the RD Pags b@uk,ﬂuthuntngtgﬁ
"he deposi ts 1 date Htamn inpregsioy of
Che ROt credjt he Aforesaig sum of Rs.400,00

er the Proviesion or
ice,

) whe 1

JU‘.',”.J V1
LAl wg, a0

Branch (O3

Ny as ELBpy,
5 from 30 4-9q tn 3~ 2wy
Mentioneq N artjele T ¢

e borvica}
f
d . : tA.""
l’\h“ (3 “

+00 ang Ry, 40[).00m|
23aid Mtie) ay OF Cliarsipn
bn gy AC Mo RRNVA
.l('HHfl')(lq‘.'Hf‘i] 1)
!mp1w3310n5 on

Wy dnlmaiting
spect1Ve1y ich
Nitig)g and s
tach dateg but g
he oy zbco
Ce‘

Ware
Uranch Off

; he ahount in
der Ruyle 131 4 u

" The gp, Supd ¢ Of po

in /vtjcle I

St Offigan Lchar £rameqd
y 90aing ¢ Smtq Binapani,Nath tha
entdoned in A Cle I
d -ion to Auty ag r
of pgp ED

* cChargg
A& by her A ta
exhibi ted lacyk of 1ntegriLy and
» Yequireq Under + :
Agentg (Cong
5,0, Case of

he-prﬁvision 0
uct g ervice) Ru)e;

the defendent Lo

The char ed
?1~8~96 ) led

¢ fact that ligs -
Custoady o5 ‘

the olfice and ther

“VTeeyp, Ny the Chnp

uuntinuu Leg

vealy g, AR ITN
; "l!i.‘yc_'f' Vul,uuh'l f Fiyp
: 2 U R AT gy UDWiliin s 0
any turthur hearing of t)e Cdse, 1n WUt tan

@tutemunts the ay sh Tayed ng to ry any fArtherda*h )
Lo hea:ing £ ta “lose down Case op thar fay, ihe Peear § o EE
the Case wag ghereby Closed o 24 =96 o

Cont:
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A -
eyt g whessment .

. . . . : Yinee st @ vt .’,
el T gy Into_ al) the above facts, 1isy of docime,, s 1i
Cear that the loss of RS.v37OO-OO Sustained b thiesdo it 0w

a4 Pe bl penyen s ol ‘]""L' vk “N.\,-;L‘j‘!,'re:]porl’lfii“.’.lit)' '”_]_U”.J l“ﬁ:‘;
LS g Nath about the. safe CUStody ot Jdire. “alyane oy,
AR TINTO% O n(hthm offlce, Mere denial of the inttialg on the jinas
R tecentable  and h“liVO&blm + The .0 4 Ner e f vt g,
Chatement oy o9qL e Mentionm ) Garly ther Shee iy Fedionyfhle
PO he Lo o therehy sha hag already paiq the amount of

Ens i g to the Gove,

Taly F“‘,n'anr?.

7. T On thiey Lusia ol glu(:unmntr*y M.'Mhncos's(much In Lhr,:(:u.‘it: ,
O helor.. el E oy gy oL the Fuasons givaen, abovy |1 hod
that Wil ehe threo churgqu againﬂt~8mti Binapani Nath rDppmM
(how Hye o r) Mohanpur B.0. were Proved gng GStahlished,
iigdinqﬁuxm
'n by Wit ten dtatement of defence dated 29«1.96 Smty
Finaping Nath, ELnpM Mohanpur EDBO (now Put off duty ) admitteqd
Lhe mera) reSponsibility for the defaulcatiens Mentionedin the
Annexor e I & 1T to this office memo of even e dt 2+1=96,
ir the “PQCy held onp 24996 tgo the Charged official
@ imi tted the mera) responsibility for the less of Gevt,
being the LDBPM of Mehanpur ED BO ang allewed Unathherised
Person to accept Mmoney fgqm th nemberg of Publie fordepositing
{n their LFespective sp Since the harqge

admi tted @ll the articles of Charges at all 8tages it is‘not

xd ne & andY alsg Consider
that the findingsg of the eNQUry offjcer hel ing émti Binapaunt
y)) 8olely respon: ihle
d on records & exhibita,and I also holg her
. fully rM8pensible for the loss of Govt money in the 8hape of
¢ IRVementg. of SB depositg oo I

_ The Offencey Committaeq by the ¢hamed g OLfichgly Calls
for A flarent 4ctlon, :

ORDER; -

Yivision » Bilchar do reby orders'that Smtd, Piﬁapunx Moty
EDBPM Mo npu

be removeg froam whe pont of
the wa., CURANIY Y

) ' Cachar Bivisiog Sucrmn..';eaocn
190Y forwarddq ¢ |

ST Binapany Nath Epgpm Mohanpy EDBo, p,o, Mahanpye
s1a-xxxxxk4nax Kalibaribazar . .:» -

’ niatnmnilexanadi
o The Sr.Poﬂtmﬂntur,Silchar H.0Q,

boayy flla, Divy, Office,
FUndshien ¢ file Divy), Offica,

,7?hs SDI PQog Hailakandi SUb-Dn,

i
"

T

. quzu.

Nowogd P Borenar ﬁ? - |

~ Seniop Supdt of Pont Officeq,
/9A““ﬂ4p Cachap DLviaion,Silohar-?UﬁOOl
7. 2. 24
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Tha D rasbor of Pogl 01 (' aan ‘
Mosuny Govadiablet,

( Through Sr. Superintendent of Post Oilices ,Cuchur Livision,
Silchir -1 )

Subi- Appeal against the order dated 1#.1.97 elid prayer .0 rew
instatement in serviece by setting aside the orw.r of rerov:il.

liespected sir,

Host humbly and respectfully I beg to profor 4vis sppeal gadest
the order dt. 1*.1.97 rewoving me fron saervice o Laoe Lloving
crowdys ;-

1. Thet the caxticles of charges Lramed spainst ne wera uselasy and
Lhe ~riie swee not reluted to tho appellant,

2. Th:t 11 the charges were not proved particularly the frct of
SOLECLy eotcdtted by Shri Kashi Hath Dlmpi, EDuA.

S Tht b ady procecdlngn wore vitistaod dug to loaedng
prvecdm b Lo g e Unel nw well ug Ln L,

oo e b bhe pniclnent inflicted to the appellant is extreue )
ks e d buo 1ol

s oot Lhe allered ulg-uppropriated wwount of 13.3,700/- hug
Lrgn drerdy been depucited by the appellunt showldering hor mornl
1‘(..?"1'\);1.;ih.i.L.i_'ty.

-
N
N\ v

6. Tht the appellnt is <0 innocent , duty bound seivint and
Lhiere s not been cuything apeinst her during her Last 24 yeury
oL Loog seavice rendered or the interest oi the Governuent ol
Ludia, :

7+ Thut the appellantts mentil g physiocl conditlon  ub thg
relevintt Lhue ol occurrenco ol tho nlaeeised Ilu=ippropisl Gion ol
Holer, wor 1m0y good s she Lost ner husbund pre-uaturely  due o
gancer . While the uppollant wos rying 40 overcoue tlio wo gt
acpreasing situution, tie wppelluntts subordln.ite took 1% as o
chimee  wnd comibtul tho ordg  In which hy Lo L o vy sonnecbod,
Tho appellont is wdo to sullor Lor no it of hep O,

Under the above-uentionad Loty wnd
clrcuistances, Ly the wppellot e tlnt
you would be gracious ploced 4o yreexocino
tho orden i1, 1%.1.9'/ reooavlog o me Do
sorviee, onll, Loy b recopde o nelog
O&udathiny bhe rocords of Vg oo s would
be pleiied 10 re-insibo e sorvice witn
ALl service benofit eanaldoring - Loy Dal))e
rienens (d mablew! o ettty

neryen, . ;o
TR vt 1,',',

PR .

. . N
14 . f
l.\.) Y

Al tot Lo bo D BTy VUL & py. Halvupny
o B 2o oy i,



REEREA L
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I i s i i B AT ABRA 8, AT TR B A P T

Duted %xd Qct.tgy

‘l’o,
The Director of Post Oitices .
Ausiwy Guw. bl

(‘J.hluuf“h tac ..yr. uupomntendﬁnt ol Post Qliiceg,
Cooluv Disivion, Silehared, )

'

Gubi=deeainder Loy Appecdidt, Y.k, 97 pending digposal .,

sir, , |

| b ,
Host Duinbly and respactfolly I bag Lo Loy bhetlore
you the iollowing Loy Lines i your kind (nd syuputhetio
consiideriiion rnd newessury order e | |
o
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